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Alvares, Shri

Anev, Dr. M.5.

Bade, Shri

Bagri, Shri

Barua, Shri Hem

Basant Runwari, Shoman
Bhattacharya, Shri Dinen
Bhecl, Shri P.H.

Biren Dutta, Shri

Brij Raj Singh, Shri

Buta Singh, Shri
Chakravarty, Shrimati Renu
Chatterjee, ShriH.P.
Chaudhuri, Shei Tridib Kumar
Dasaratha Deb, Shri

Deo, Shri P.K.

Dwivedy, Shri Surendranath
Gopalan. Shri A.K.

Guota, Shri Indraiit
Gapta, Shri Kashi Ram
Gupta, Shri Priya
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NOES
Imbichibava, Shri
Kakkar, Shri Gauri Shanker
Kamath, Shri Hari Vish n
Kar, Shri Prabhat
Kripalari, Shri J.B.
Kumaran, Shri M.K.
Kunhan, Shri P,

Laxmi Dass, Shri
Limaye, Shri Madhu
Lohia, Dr. Ram Manohar
Mahananda, Shri
Mahato, Shri Bhajahari
Mancharan, Shri
Masani, Shri M.R.
Mate, Shri

Migra, Dr. UL

Mukerjee, Shri H.N.
Murmu, Shri Sarkar
Muzaftar Husain, Shri
Mair, Shri N. Sreckantan
Mair, Shri Vasudevan

Activities (Preven-
tion) Ordinance

1846

Omkar Singh, Shr
Pandey, Shri Sarjoo
Patmayik, Shri Kishen
Portekkatt, Shri
HKaghavan, Shri A.V.
Ram Singh, Shri
Ramabadran, Shri
Ranga, Shri

Reddi, Shri R.N.
Reddy, Shri Eswara
Sen, Dr. Rafien
Sezhivan, Shri
Shastri, Shri Prakash Vir
Singh, Shri Y.D.
Sivasankaran, Shri
Swamy, Shri M.V.
Umanath, Shri
Wenkaiah, Shri Kolla
Vimla Devi. Shrimati
Yashpal Singh, Shri
Yudhvir Singh Shry

Mr, Speaker: The result of the divi-  introduce a Bil] further to amend the
sigm is: Ayes 213t; Noes 63. The Ayes Defence of India Act, 1962

have it. Leave is granted,
The motion was adopted.
Shri Nanda: I introduce the Bill.

13 hrs.

STATEMENT RE. UNLAWFUL
ACTIVITIES (PREVENTION)
~ ORDINANCE, 1966

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): I beg to lay
on the Table a copy of the explana-
tory statement giving reasons for im-
mediate legislation by the Unlawful
Activitie; (Prevention) Ordinance,
1966, as required under rule 71(1) of
the Rules of Procedure and Conduct
of Business in Lok Sabha. [Placed in
Library. See No. LT-6586/66].

13.01 hrs,
DEFENCE OF INDIA (AMEND-
MENT) BILL*
The Minister of Home Affairs (Shri
Nxada): 1 beg to move for leave to
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Shri Nanda: I thought that what

I was doing was in line with the

wishes expressed by the House
generally. There were discussions
on this subject and at a certain

stage—it was on the 2Tth April—I

Shri H. E S_oy also wanted to vote fbr “Aye-s" vide his man_tion;mp_
*Published in Gazette of India, Extraordinary, Part II, section 2, dated

1-8-66.



